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IN THE HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD
(Special Original Jurisdiction)

TUESDAY, THE TWENTY FIRST DAY OF JULY
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT PETITION NO: 23312 OF 2026

Between:

AND
1

IVlis Anukar Ir,4edicals Private Limited, Rio 6-3-666/1 to 6 Opp Nll\/S Hospital

Somajiguda Hyderabad Telangana 500082 represented by its [trlanaging

Director Arugonda Sridhar S/o Late A Laxminarayana Aged 54 years R/o 1-

1-23otg Flat No 102 Union Bank Lane Sai Krishna Mansion Chikkadpally
Musheerabad Hyderabad Telanagana

..PETITIONER

The State Tax Officer, (Revisions) Khairatabad Somajiguda 5-9-279 4th Floor

B Block lVayur Kushal Complex Beside Chermas Abids Hyderabad
The Assistant Commissioner (ST), Khairatabad Somajiguda 15-9-279 4lh
FIoor B Block Mayur Kushal Complex Beside Chermas Abids
The State of Telangana, Represented by its Secretary Revenue (Commercial

Taxes) Department Secretariat Hyderabad

...RESPONDENTS

2

3

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be pleased

to issue a wnt order or direction more particularly one in the nature of a writ of

lvlandamus declaring that the lmpugned Order in Form GST DRC-07 bearing

Reference No 2D3612250881287 dated 23122025 passed by the Respondent No1

under provisions of the CGST/TGST Act 2017 as u nco nstitutional without authority of

law apart from being violative of Articles 1a 19(t )(g) and 265 of the constitution of

lndia and to consequently set aside the same



l.A. NO: 1 OF 2026

Petition under Sectron '1 51 CPC praying that in the circumstances stated in the

affidavit filed in support of the petition, the High Cou( may be pleased to stay

operation of lmpugned Order in Form GST DRC-07 hearing Reference No

2D3612250881287 c.aled 23122025 passed by Respondent N'lo 
1

Counsel for the Petitioner: SRI P. VENKAT PRASAD REP
M/s P.V. PRASAD ASSOCIATES

Counsel for the Respondents: SPECIAL GOVT PLEADER FOR STATE TAX

The Court made the following: ORDER



IN TIIT] HI(;H COTJRT' F'OR I'IIE S'IA'TE OF TELANGANA
AT HYDERABAD

THE HON'BLE'THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THT- HON'BLT] SRI .IUSTICE G.M,MOHIUDDIN

WRII' PUI'll'lON \o. 23132 of 2026

I)A'IUD :21.07.2026

[]et* cen

N{ s. Anukar Mctlte itl: I)r'il alc Lirlritcd

,\\ I)
Petitioner

Respondents

'l he State l'ar Of licer 1l(ei isions).

Khairatabad. Hyderabad and two others

ORDF]R:

lirl t itc rcsPond c n ts

Sorr iccs l-ax Act. l0 l7 (hcrcinalicr rclcrrcti to as. "thc CCS'l Act"). irnposing tax.

counscl lirr thc Pe tit ioncr

Mr. Slaroop Ooritla. learnccl Spccial (ior crtrrnent l)leadcr fbr State l-ax appears

irrtcrcst ancl pcnaltr on thc pctitioncr is rttrclcr challenqe in this $'rit petition

j. llo*ercr. aticl sonrc argurrcnts. lcarnctl counscl lbr thc petitioner seeks libertl to

Mr. I). \'cnl.'at I'r'aslrcl. lt-arncd coLrrt:cl rcpresctrts I'V I'rasad Associatcs. learncd

thc pctitioncr to prclcr an appcal agairr5t thc itnpr.rgnccl ordcr. I Ie strbmits that some

l. fhe ordel in lrolrn GSI'DRC-07 dated 23,12.2025 passed by respondent No. I tbr

the tax pcriod April 202 J to March 2022 undcr Section 73 of the Central Goods and

delar might harc hccn occurred in approaching the appellate authoritl and theretbre. it

nrar bc dircctecl to consider it sr mpathctically
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4. [-earncd corrnscl I'rr Ihe rcspondcnt\ :ubnrits ther thc pctilroncr is at lrLrertl to

5. IIouercr. Lrpon hclrinr thc lcar-ncd counscl lbr thc partics. sincc the pctitioncr

prefer an appcal agarnst the irnpugnccl order taking all thc grounds as are availablc in lar.r

and on lacts belbrc the apne llare iluth()rit\ irt respect ol'thc subiect ta\ period

seeks liherl) to pr-c 1'er il Il

SD/. A.JAYASREE
ASSISTANT REGISTRAR

//TRUE COPY//

appcal. \c do not \ish to cornrnent on the nlerits of lhe

con[entions raised l.] thc Irurtic'

6. \\'e grant lihcrtl to llte nctitioncr to prcler an appeal liitlrrn a pcriod ol't*o rrecks

uith statutory prc-rlepcsit rnd u tlelar condonation application. lhc pctitroner ntal takc

all such grounds ol'lan ,ttrcl ()rl thcts in the nrctrt ol appc,rl as are arailablc to it

Needless to \a\. thc tpLrcllatc urrLhoritr uould corrsidcr thc clucstion ol'dclar taking intt,

account thc albresaid fitct' ancl eircunlstauccs and if it i::atislrcd on thc point o('dela1

procecd to clccide thc irppclLl on nr.rit\ in aceordancc riith lal

7 \ccordirtglr. the ut t lTctilion i' tlisprrscd rrl. \rr ordcr.a. [o c()sts

\lisecllaneotr' apltlication'. il rrnl pcnrling. shalI 5land cl,)sccl

\
) SECTION OFFICER

To,

BIV
TKS

1. The State Tax Sffr:er, (Revisions) Khairatabad Somajrr;uda s-g-z7g 4rh Floor
B Btock 1,4a7:. (usl.,ai Cor'rplex Beside Cher.mas Abids Hyderabad2 The Assistant co,rmissioner (ST), Khairatabad Somajiguda 1s-g-2rg 4rh

^ Floor B Block lllayur Kushal Complex Beside Chermas Abids3 The Secretary. Revenue (Commercial Taxes) Department SecretariatHyderabad
4 One CC to t"trS p V PRASAD ASSOCIATES Advocate tOpUCJ5 Two ccs to SpECTAL Go-vERNME rvr srnrE inX, Court for the state of
^ 

Telangana at Hyderabad [OUT]6. Two CD Copies

P/(c,.



HIGH COURT

DATED: 21t\il2T26

ORDER ,/3
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WP.No.23312 of 2026

DISPOSING OF THE WRIT PETITION
WITHOUT COSTS
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